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CORAM: Hon'ble Shrl g R, Adige, Viee Chairman
Hon'hle thl 3 L Jain, Member (J)

De. R.R. Ahirwar o
Prineinal Medical Officer (OG)
Ordnance Factery

Varasngaon, District: Jalgaon
(Residing at Q.Ne. 30/BR, Tyve IV
Ordnance Factery Estate, .
Warangaon, District, Jalgaen.'z ... Aoplicant.

By Advecate Shri S.P. Saxena .
- V/s.

1. ilinien of India
Thr ~ugh the Secretary
Ministry of Defence
CRQ, Post Office
New Lethi,

2. The Chairman -

' Ordnance Factory Beard,
10 - A 2.X. Bese Road,
Caleutta. :

3, Dr. Rotash Kanwar
- Principal Medical Offleer
Ordrance Factery, Chanda

4, Dr. Phoelchand
Priéneival Medical Offieer
Small Arms Factery
"Kanpur, .

5. Dr.{Mrs.,) Geeta Ved Vyasan
Prineinal Medical Officer
OPTO Electronic Factery

" Dehradun

€. Dr. Mruthunjay Das
Co ®rincipal Medical Opflcer
Ordnance Factery .
Apkazari, Nagour. .

7.. Dr. V.B, Singh '
' . Principal Medical Officer
Ordnanee Factory
Itrasi IMP)

8. . ‘ .. N 0.!2.'.-\’
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e, Dr. S,8.V. Rae ' :
Pr1n01pa1 Medical Officer '
. Ordnance Factery -
~ Chanda.
9. The Secretary
"nien Pubklie Service
Commicsisn
Bhaulpur House, _ g
New Delni, - : ... Reswondents.

By Advocate Shri R,R. Qhetfj for Shri R.K. Shetty.
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§ Per S.R. Adlge Vlce ChalrmanD _ L

VThe applicant impugns the resppndents letter
dated'7f3.2od1 (Exhibit A - 2 ) =nd seeks é“directi@n
teo the respéndents'to held Review Screening Cgmmitteé‘
and to re-consider the case for placeménf in the
P.M.O. (NaF;S;G) scale hy irnorinﬁ the uncommunicated
.adverse remarks of 1908 < 99, ‘and if found fit, te
place him in P.M.O. (N.F.S.G:) scale from the date his

Juniors were rremoted £ »laced vide order dated &.11.2000.

‘ 2. . %e have heard both side,
"3. \The'fespondents,qonténded that aforesaid‘remarks Tor
. the year 199é ~ 99 were cemmunicated to the applicant
vide 1ettér-date& 36.9.1999, The asplicant's contentien
'is that the same'ﬁas net served upmnrﬁim. Iﬁ this
eannectioq,it is his contehtioﬁ thét-he was on leave
from 17.10. 1992 ue till 12.2, 2000 and was agaln an'
lea¢é 1anebruary 2000.
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4y It is net denied that the wremotion te the srade

' éi F.M.O (W F.2.G) scale are te be made on seniority-

cum~fitness basis throush internal screening Committee.

5. . The respondents are unakle te sreduce any

documentary evidence te estaﬁlish‘that>the aferesaid ,

_adverse enteries in the ACR for the year 19978 - 99 were

actually communicated te the apalicant or ner,.te-enable

him' to represent agalnst the Mame, hef@re the uereenlng'”

:f_ Committee met on 12 12 2000.

6. . Unde; the eircumétances,'we dispese of this case
with a direction te the respondents te serve eony of
the afereqaid adverse remarks far the year 1908- -99

to the anﬂllcant on promer recept w1thin a perlod of

feur weeks from the date of receipt @f eamy of the
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_arder, upon whlch the apmllcant is granted literty to

represent within ‘six weeks of the cemmunication eof -

-

the adverse remarks te him.

7. - In the event that the applicant does sutmit

a representation apainst aforesaid adverse' remarks,
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‘thelresgsndén%s are directed to consiaer the same

- and pass a ddtailed reasoned specaking order in accerdance

with the’Rules and instructions under intimation to

. the aonllcant within eight weeks on receipt ‘of the

representatlon. ‘
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g. il In the eveunt the‘repfeSEUtation of the
applicant against\théjadverseremafks for the yeér'
1998 = 99 is allowed in full er im nart by ‘the
respéndents, they{afé directed tg'hold.ﬂeview.ﬁPC
and e¢onsider applicant's case fer promotion to

the zraue of P, M.0.(N. F._.G) scale with effect from

the date his 1mmedlate Juniors was promated, with

©all consequentigl benefits.

B If ahy grievance,étill Survives thereaft=r,,

it will be oren to the apnlicant to agitate the same

through aaafoﬁriate original'mrézeedingé if o advised.
1q;- ‘The -OA is dispesed of accordingly. No costs,
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